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Wilson, and not with the execution of 
these martyrs. But 1 thought We bad a 
~  which we follow for adjourning 
the House. But if the Prime Minister, 
tbe leader of tbe House, wants to indi-
cate our sympathy by adjourning the 
House. we would not challenge it, nor 
do I think any of my colleagues would 
challenge it. But perhaps the via media 
would be, the appropriate thing would 
be. in the light of this strong feeling, 
the House may observe one minute's 
silence, if the leader of the Hause would 
agree, and then we can continue the 
debate. 

SHRIMATI INDIRA GANDHI; I 
think the sense of the HOUSe is that the 
House should stand in silence for one 
minute. 

MR. CHAIRMAN; Yes. 

The Members then stood in silence'f;;-
a short while 

18.12 FiRs. 

MOTION RE STATEMENT ON COM-
MONWEALTH IMMIGRANTS BILL 

OF U.K.---<ontd. 

SHRI NATH PAl (Rajapur); Mr. 
Chairman, Dr. Swell was riiht. 1 was 
submitting that when he said that we all 
feel so overwhelmed, one bagan to grope 
for words, whatever one might have 
thought, because we thought that con-
ventions were discarded in thi' flippant 
manner by the authorities in South 
Africa, 

Mr. Wilson, by this single piece of 
legislation, has disowned what has heen 
enshrined in the best traditions of Bri-
tain. By my anger at him is that the 
dream of generations of British socialists 
and of other countries-- that of brother_ 
hood, that of fraternity and of equality 
of men-has come to nought by a man 
who ascended to the Chief Minister's 
office in Britain ia the natne of socialism. 
I am constraioed to say this, because I 
have had the honour of knowini him as 
a friend and when he Was expelled from 
bia party for. 1 think, a staDd which he 

had taken on behalf of the working 
classes of Britain, I had the honour of 
playing host to him. He then showed 

. a tremendous knowledge about Indian 
problems. The last speech We then 
do=livered together was in the Congress 
Hall in Berlin where the theme of the 
meeting was against eXploitation, man by 
man, against the denial of justice by 
man to man, and against every vestige 
of colonialism. I have a feeling-what 
an irony it is--that a man who was 
inspiring generations of young socialists 
around the world to fight against the 
approach based on birth, race or colour 
-it was his basic mission to treat this 
with contempt-should be disgracing the 
statute-book of the United Kingdom by 
bringing a piece of legislation whose 
main inspiration is discrimination on the 
ground of colour. I am constrained and 
pained to say that Mr. Wilson has joined 
the dubious company of the Prime 
Minister of South Africa and Ian Smith 
of Rhodesia. Rhodesia's Prime Minis-
ter, Ian Smith, would have laughed-
perhaps the heartiest laughter of his life 
-When he received Mr. Wilson's mes-
sage that the three' unfortunate freedom 
fighters should not have been executed. 
He must have said, "Mr. Wilson to advise 
me when Britain is beginning to be 

~  replica where colour will be the 
discriminating faetorT' It will be upto 
the British people to decide what form 
of Britain they want to create; we will 
not have that right. But there is some-
thing more vital. This is what Mr. 
Callaghan told the British HOUSe of 
Commons. This i. an example of how 
a man can speak with the tongue In his 
cheek:. He said ; 

". . .. a society which will be 
diverse in culture and will be equal be-
fore the law ..... 

Indeed equal, but as George Orwell said, 
whites will be more equal and the brow-
nies and blackies will be second and 
third! In spite of this denial of basic 
jusuce and discrimination on the ground 
of colour, lie has the cheek to tell the 
British Parliament that this is the law 
to perpetuate the law of equality in the 
U.K. He further tells something which 
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want everybody including the Prime 

Minister to ponder over very seriously : 
"We have to consider our own citi-
zens, and our own citizens in this 
country are not least in this matter." 

What is the history of the United 
Nations? iI am som-y this ponderous 
book was brought. I had asked for the 
smaller volume. It looks pretentious to 
refer to this. It is said here : 

"That We have learnt that the dan-
ger of war arises whenever a nation 
sacrifices to its own ambition the 
fundamental human rights". 

So. whenever fundamental human rights 
are denied. it is not only the victims of 
this denial who suffer, but there are 
dangers implicit, in this kind of denial. 
Obviously neither Mr. Harold Wilson 
nor Rt. Hon. James Callaghan seems to 
be aware of this. Then, he tells the 
British Parliament : 

"We must trust the instinctive sense 
of fair-play of the British people." 

What a mockery! I would not like to 
usc a word like "hypocrisy", but on the 
top of th;s legislation, he says "trust 
our sense of fair-play". It was promised 
to those people that Britain shall honour 
their passports. As somebody pointed 
out. they were persuaded to acquire 
British passports. 
18.18 HRS. 

[SHRI S. M. Josm in the Chair] 
There is also the failure of this coun-

try and I hang down my head in shame 
when I know that tens of thousands of 
Indians do not want to come to this 
country. All of us, including the Prime 
Minister, will have to 'reflect upon this 
very seriously. There are more than 5 
million Indians in many countries. This 
is a warning. When pressed to take up 
the citizenship of the country where 
they have been living so long, they do 
not take that citizenship and they do not 
want to corne to India also. Such is 
the India we have built in 20 years that 
these people who claim Indian heritage 
are very reluctant to come back to this 
country. So far as Indians in Kenya are 
concerned, they were persuaded to accept 
the British citizenship. 

It is ironical that about the 1962 Act 
against which Mr. Wilson had raised 
his strong voice, Mr. James Callaghan 
has said, while defending a particular 
clause before the House of Commons, 
that the liahility which arises from the 
1962 Act, the imprisonment, is inade-
quate. That Act was voted against by 
the Labour Party which is in power to-
day. Mr. c::;allaghan now wants to close 
the loopholes which were left in the Act 
which was introduced by the Tory Gov-
ernment. Sir, Mr. Wilson entered into 
No. 10, Downing Street, which is the 
official residence of the Prime Minister 
of Britain, as a socialist. I have no 
doubt that he will leave it in due course 
as the worst Tory Prime Minister of the 
20th Century. Mr. Patrick Gordon 
Walker, who was Mr. Wilson's colleague 
and life-time comrade, was defeated by 
a Tory member on the ~  slogan 
"Britain must remain white". When 
that Tory member took his seat, Mr. 
Wilson had taunted him by saying, "Here 
is a political leper". What shall We find 
to describe Mr. Wilson's perfidy? I am 
short of words. 

Mr. Attlee has gone down in Britain's 
history as the man who presided over 
the liquidation of the British empire. Mr. 
Wilson will go down as the man who 
presided over the liquidation of the 
Commonwealth. 

There has been some talk about our 
quitting the Commonwealth. I want the 
Prime Minister to think about this as-
pect. Let us not make much fuss about 
it. The Commonwealth, such as it was, 
We were told by the then Prime Minister, 
the distinguished father of the present 
Prime Minister, symponises a commu-
nity of ideas and a commitment to ideals. 
After what We have been told, the very 
basis, the foundation and the lingering 
good thing about the Commonwealth 
has been knocked out, not by its critics 
but by its guardians. We should not 
make much fuss, we should not appear 
to be offended and in anger say anything. 
But I think when the Prime Minister gets 
the next opportunity to meet Mr. 
Harold Wilson, after taking about other 
important things, she should just casual-
ly say: ''Well, Mr. Wilson, incidental-
ly. I forget to tell you, I heard that the 
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Commonwealth is dead, although we 
are sorry about it". This is how we 
should finish with it. This big talk about 
threatening crusade and war is not 
worthy of us. This has been destroyed 
by the men who are supposed to be the 
basis for the Commonwealth. When 
they will make it an offence contrary to 
their pledges, contrary to the best in 
Hritish liberality and contrary to the 
hopes, I am sorry to say, which were 
held not only by the socialists, libera-
lists and humanists in Britain but of all 
countries, by Wilberforce, John Bright, 
hy Keir Hardy, by Bertrand Russel and 
others, they have destroyed it. He has 
repudiated this rich tradition of the 
equality of man, of the brotherhood of 
man and the fraternity of man. 

I want to suggest one thing. This is 
only part of the question with which we 
will be confronted. This is going to 
corne in a big way. It will be in Fiji to-
morrow perhaps and perhaps in other 

~ of Africa. The Government of 
I ndia should not take the usual attitude, 
that whenever the house is on fire it 
tries to dig a well. When the question 
of Indians in Kenya comes it tries to 
have one solution and when tomorrow 
it comes up in Tanzania or in Uganda it 
tries to have another solution. What 
is the long-term policy? We cannot go 
on evolving a hand.to-mouth solution, 
an ad hoc posture. We need a long-
h::rm policy. We need to persuade these 
brethren of ours in all earnestness to 
think of the countries to which they 
helong and try to assimilate themselves 
with those countries, make common 
cause with those countries wherever they 
are living. It is no USe knocking at tbe 
door of Britain. 

Britain is playing a dangerous game. 
I hope the Prime Minister will be 
shrewd and alert enough to see that by 
hringing this Bill their game, I suspect, 
their hope, I think, is to make India get 
these people here. Normally, I know 
how the patriotic sentiments in this 
country will be. It will be said, they 
are Indians, their only misfortune was 
that they believed the promises made 
to them by the representatives of Britain, 
temporarily in a lapse they forget the 

country which gave them shelter and 
the eountry from which they hailed-
they forgot Kenya, they forgot India-
aDd therefore' let us take them back. I 
think Britain expects to exploit this ten-
derness in our mind. We must not fall 
into this trap. Whereas we shall do 
everything to help them, let us not faIl 
into this trap. I am not being legal, the 
wider human aspect we must bear in 
mind, but this kind of resurrection can-
not be allowed. 

I want to conclude by referring to the 
United Nations Charter. It was not a 
Tory Prime Minister-what an irony of 
fate-but it ws a Labour Prime Minister 
who signed it on behalf of Britain. Like 
Shri H. N. Mukerjee I hate to call names 
to Britain, it will be hypocritical, but we 
are shocked, we are staggered, we are 
bewildered. We do not understand this 
kind of duplicity on the part of a man 
like Mr. Wilson. He never seems to be 
miSSing an occasion or an opportunity 
to hurt India, be it the aggression by 
Pakistan or be it the Kutch question. 
When Pakistan committed aggression 
he kept silent, but when India went to 
defend her legitimate right Mr. Wilson 
on the 6th September pontificated by 
telling us "I am distressed at India's re-
action". When Kutch came the same 
thing was there. When American arms 
were used he kept mum. There was 
something, I do not know what had 
muzzled him. Now We find he was con-
veniently away at Huddersfield when his 
colleague Callaghan was piloting this 
Bill. Mr. Callaghan devalued the pound 
first. Now I think he has discredited 
something in British tradition and in the 
tradition of socialism. Everywhere s0-
cialists will look upon this piece of 
legislation with distrust. 

Having said that, I want to ask one 
question. Did they not sign the Charter 
of the United Nations in which it is 
guaranteed under article 15 that there 
shall never be discrimination against 
man by man on the ground of his colour 
or his birth or his religion or his race 1 
I am told that Mr. Harold Wilson, Mr. 
Callagan, many of them, at least one 
young man who was my fellow student 
told ~  was a pilot during the 
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war-when they saw the bombing in 
Germany they wept. His name was 
John Stewart. He said they wept when 
they saw the bombing of Berlin because 
they wanted to build a new Europe and 
a new India. What a sad fulfilment of 
those hopes which they entertained to-
gether! But India will have to rise 
against this hypocrisy and roUSe world 
opinion against this. We are not as 
helpless as We think. Every decent 
citizen will be raising his voice against 
this. There are decent men left in Bri-
t<lin and. I think. in every other country. 
If we do this thing. I think those saner 
elements in Britain will derive strength, 
that lonely voice of the Archbishop or 
the Attorney-General, who had the 
C'ourage and decency to decry this kind 
of thing. which is not only a denial of 
justice but a shame on the nobler tradi-
tions of liberalism. 

Let the Prime Minister take the 
initiative. not in the limited sense of our 
legal responsibility, but in the wider 
sense. When Spain was invaded. it was 
India which took the initiative; when 
Abyssenia was invaded, it was again 
India which took the initiative. When 
injustice is done now in the name of 
colour of man, it is on the wider aspect 
that India should strive to work for and 
rouse world opinion against it. 

SHRI VIKRAM CHAND MARA-
JAN (Chamba): Mr. Chairman, the 
Immigration Bill is a disgrace to the 
British nation; it is a disgrace to the so-
called sense of justice of tbe Britishera. 
What is being done by passing this Bill 
is a shame to all those great tboughts of 
equality which they had pronounced in 
the 19th and 20th centuries when their 
philosophers said that Britain believes in 
equality and justice. After the passage 
of this Bill, as Shri Nath Pai has cor-
rectly put it, Mr. Wilson can be placed 
in the category of Ian Smith and the 
Prime Minister of South Africa. 

But, at the same time, We always 
come back to the same attaek, the 
routine attack, that the Government of 
India bas done nothing, the Govern-
ment of India never plans anything and 
it always fails at the crucial movement. 
For a change you can give constructive 
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suggestions; though it is the normal duty 
of the opposition to make an attack 
whenever possible on the government, 
it is not always necessary to do so, 
especially when a question of common 
interest or common sullering is involved. 
So. I would submit that the issue of the 
immigrants from Kenya should not be 
uttlized to attack the Government and 
it shOUld not be said that the Govern-
ment has failed to face this issue. The 
Government of India has taken every 
possible steps to see that they do not 
suffer. The Government of India has 
used its good offices with other nations 
<lnd has kept in contact with the United 
Kingdom Government to see that the 
lot of the emigrants is not worsened. So, 
while it is a disgrace to the British 
Government, it is not a failing on the 
part of the Government of India. 

One of the hon. Members has put the 
blame on the Indians who are settled in 
Kenya. saying that they failed the people 
of that country, they did nothing for 
that country and, therefore, they are 
being meted out this treatment and so 
we should not help them to that extent. 
It is a strange theory that he has ex-
pounded. 

AN HON. MEMBER: No one has 
said that. 

SHRI VIKRAM CHAND MAHA-
JAN: Shri Mukerjee said that people 
of Indian origin in Kenya did nothing 
for that country and that they do not 
deserve our sympathy. Probably, there 
may be a change of word here and there, 
but that was the sense or tenor of his 
speech. 

I submit that even on humanitarian 
grounds these words should not have 
been uttered, because they are Indians, 
they have been belied by a nation and it 
is our boundtn duty to See that they do 
not suffer more. We should help them 
instead of making out a case against 
anybody as they are trying to make out 
a case against the foreign policy of the 
Government of India. 

Then there are certain suggestions 
which have been made. One of them 
is: Natioaa1ise the entire British pro-
perty. I would have been all for it if 
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there were no Indians who had settled 
in Great Britain. About half a million 
Indians have settled there and if you 
nationalise the British property here. 
you can well imagine the result which 
will flow from your action. What will 
happen to the half a million Indians who 
are settled there? You are not able to 
absorb the present inflow from Pakistan 
and if you take this retaliatory step, 
what are you going to do about those 
half a million Indians there? Before 
taking any retaliatory step you must first 
see the consequences which are going to 
flow out of that s.tep. 

Another suggestion which has been 
made is: Leave the Commonwealth. If 
the leaving of the Commonwealth would 
solve the problem of those immigranlll, 
you must leave the Commonwealth; but, 
if it does not improve matters, then why 
take a step merely in haste and anger 
through which we are passing. We 
should leave the Commonw.ealth pro-
vided it does not harm any of our in-
terests. As one of the speakers put it, 
it is in a group where you move with 
certain ideas; it helps in coming in con-
tact with other countries like Canada 
and Australia; it also helps you in your 
tariffs and in your economy. Therefore, 
before you take any retaliatory step, you 
must also keep in view the consequences 
which are likely to flow out of it. If 
a particular step will improve the lot of 
the people who are coming in, then 
please take it; but if in the long run it 
is going to injure your interests, then 
please do not take any step in a hurry. 

Then, there are a few suggestions 
which I would like to make. One of 
them is that we should try to persuade 
the British Government itself, though in 
the present mood We are going to abuse 
them. Possibly, it may be a gOOd thing 
if you ask them to increase the flow of 
the number of immigrants that will go 
to the United Kingdom; instead of SO 
you can ask them to make it 2,000, 
3,000 or 4,000. Possibly, the United 
Nations Commission on humanitaria-
nism may help us. We may persuade 
other countries to raise this issue and 
this may help us. We can pertlUade the 
Kenya Government to reconsider their 
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steps. If we take steps in this direction. 
possibly We may be able to do some-
thing. 

Lastly, I suggest that to those who 
are coming to our country we should 
give a befitting welcome. We should 
appoint a committee of this House 
which should look after their interests. 

SHRI K. ANIRUDHAN (Chirayin-
kil) : Mr. Chairman, by passing this 
Bill the UK Government have acted UD-
conventionally. By the implementation 
of it nearly 120,000 to 130,000 Asians, 
a large number of them Indians, who 
are now in Kenya would be thrown out 
of Kenya. It is the British people who 
gave the citizenship and who gave them 
free entry into British territories: They 
did it for the service these Kenya Asians 
did for the British people to have a 
bigger empire and also for their well-
being. 

Now, these Britishers, by passing his 
Bill, are going away from the promises 
they gave to the Kenya Asians. By im-
plementing this Bill, they have made a 
clean distinction between the black and 
the white. I want to emphasize that 
point. About Australians who are now 
in Kenya, about Canadians who are now 
in Kenya and also about New Zealan-
ders who are now in Kenya, they were 
not prohibited from entering into the 
British territory without any restriction. 
This restriction is only applicable to the 
Asians now in Kenya. We should take 
this matter seriously. Some of our 
friends are even now talking very high 
of Commonwealth relationship. 

I should like to quote from the Lok 
Sabha proceedings as to what Mr. 
Bhagwat Jha Azad who is a Minister 
now said about the Commonwealth re-
lationship and also about the patronisa-
tion of the British people. He said: 

...... in the last 18 years, the 
British imperialists-whether it is the 
hlue-eyed Conservatives, whether it is 
Labour or whether it is Liberal-have 
ail alike been hostile to this country." 

We are seeing all this. When there was 
a fight between India and Pakistan, we 
saw how they played. Even In this 
Kutch affair, they have played a very 
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dirty game and also in the Kutch 
Award. Again, he said: 

"Who is Mr. Wilson, is he our boss 
to say this to India which has given 
prestige to the Commonwealth? But 
for India what was the Common-
Wealth? The late "Jawaharlal Nehru 
gave birth to this Commonwealth, the 
late lawaharlal Nehru made this 
Commonwealth, what it is, and this 
British nation of shop-keepers got all 
the prestige from us and used this 
prestige against us every time to beat 
us at the time of aggression. There· 
fore, I ask Mr. Wilson, this question: 
Would he kindly reply to this partner 
in the Commonwealth?" 

Sir, We had been so long a very loyal 
partner of the Commonwealth. As some 
of my friends from that side said, it is 
high time to quit the Commonwealth. 
I can understand some Swatantra Mem-
bers saying that it is very difficult and 
that We should think about it twice or 
thrice and I cannot understand some of 
the other Members who spoke from the 
opposite side that we should think twice 
against breaking the Commonwealth re-
lations. Just now, OUf Prime Minister 
made a statement about the tragic inci-
dent that happened in Rhodesia. There. 
some of their patriots have been but· 
chered and even after that some people 
are clinging and trying to tag on to this 
Commonwealth relationship. This re-
lationship, I think, is only to better the 
conditions of the British people. 

Now. I think, it is high time to take 
a bold step to sever relationship with 
the COQ1monwealth. They have looked 
m 'it not with a view to distinguish 
between the Kenya origin or the Asian 
origin. They are now looking at it as 
black and white. We should also talce 
a radical step. It is not the time to think 
twice or thrice. It is the time to act. 
So, We should sever our relations with 
the Commonwealth and bid good-bye to 
tbe Commonwealth. Also, I think that 
it. is high time our Government talked 
to the Kenyan Government. After all. 
Kenya is an African country, and I feel 
Urat our· Govel1lment should negotiate 
the mRtter With KeDya and try to settle 
ttrtr proliltln as far as possible. If we 

Rhodesia (SI.) 

~ settle this problem up to our ex-
pectations, then We should try to proVide 
~  those people wherever it is pcIS8J"b1e 
m our country itself. You may ask how 
We can settle this problem and you may 
doubt how we shall be in a position to 
provide them and where We provide 
them. I would submit that even now 
We have several plantations in India 
where We can provide few of these 

~  In Assam, we are having huge 
BfllIsh-owned plantations. In Kerala 
also .. there are Malayalam plantations 
ranglOg over thousands of acres; some 
years ago. some maharajah had gifted 
these to the white people and now it has 

~  the biggest dollar-earning area 
of thIS counlry. Besides, there are also 
the Kannan levant plantations. Govern-
ment should. take steps to take away 
those plantallons from the owners. Since 
Britain has done this in a very uncon-
ventional manner, the Government of 
India also should act accordingly. Why 
the Government of India should hesitate 
to take over these plantations? I would 
request the Government of India to seek 
the people's co-operation also, because 
I a m sure the people will rally behind 
the Government of India for this act. 

Besides these plantations. there are 
also the British-owned banks, and also 
the British-owned engineering industries. 
Government should take over these in-
dustries and also banks and provide 
there for the people in Kenya who have 
now been denied of entry into Britain 
even though they have British passports. 
I ~  also submit that We should stop 
repaylOg the debts that we are owing to 
Britain. That is what I would request 
Government to do. 

THE MINISTER OF STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI B. R. BRAGAT): 
It was with a very peculiar feeling that 
I Was sitting in this House and 
listening ..... . 

SOME HON. MEMBERS· 
Prime Minister is not replying?' 

The 

SHRI S. KANDAPPAN: It is not 
such a serious problem for the Prime 
Minister, 
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SHRI B. R. BHAGAT: I think the 
hon. Member should have patience and 
listen. 

SHRI S. KUNDU (Balasore): I 
expect that the Prime Minister also 
will reply? 

SHRI NATH PAl: Is Shri B. R. 
Bhagat intervening or replying? 

SHRI B. R. BHAGAT: I am reply-
ing. I think the hon. Member will grant 
me the right to reply. 

It was with a peculiar feeling that I 
was listening to the debate, and this is 
one of those rare occasions on which 
Members from all sides had given ex-
pression to common feelings; they have 
expressed their sense of horror and 
anger at what has been done by the 
Immigration Act in UK. It has a big 
tragedy about it. because the Immigra-
tion Act has cut at the roots of all of 
LIS; this one single Act has cut at the 
ethos of our nationhood, what our 
leaders had built this country for and 
this generation for. The leaders of 
Indian nationhood like Tilak. Gandhi 
and Nehru have built this nation; in 
fact, not only this nation but the pre-
sent-day world, on ideas which have 
certain great human values. ideas of ra-
cial equality, ~ of brotherhood of 
mankind, ideas of prosperity and com-
mon sharing by everybody, be he a 
white or a brown or a black. 

This was the ethos of our nation. 
When we saw member after member on 
all sides giving expression to this, I was 
reminded of the pre-indepenaenCe days 
when the whole of our nation spoke 
with one voice. Today this Parliament 
has expressed the national conscience, 
the national will in condemnation of this 
Act. 

Why have the UK. Government done 
this? Their own leaden have said that 
they have done to avoid the strela and 
strain, social and economic imbalance. 
which would be created because of the 
rush of people of Indian origin from 
Kenya into UK, to avoid the reperclJl.o 
sion which such a rush would have in 
their society. I think this will DOt carry 
conviction anywhere. Their own leaden, 
their own papers, MPs, inteUectuaIa 
and others have characterised this Bill 
in the strongest possible terms. Some 
hon. Members have quoted them. It is 
common knowledge that this is agitating 
and disturbing the conscience of Britain 
also. 

Therefore, I do not want to add to the 
burden of their conscience. I only want 
them to weigh the losses the rule of law 
has suffered. the British rule of law on 
which the Commonwealth concept is 
based, the basis of racial equality, of a 
group of nations coming together irres-
pective of colour and race--that very 
concept of the Commonwealth which 
has suffered. If they had weighed all 
these considerations. I think they would 
have been wiser in not resorting to this 
step. I am unable to understand the 
compelling reasons which led the leaders 
of Britain to enact this law. 

Some hon. Members have suggelited 
strongly that we should take retaliatory 
action. Many things have been sugsest-
ed. I would like to go into that a little 
later. But I want to point out that al-
though it has become a problem in that 
it challenges the basic postulates, the 
very concept on which the British nation 
stands, it has created far greater prob-
lems for us, because, as I said. it goes 
against the grain of our nationhOOd to 
accept this Act as it is. 

It has been contended that it is not 
This is one side of the picture. The racial. In form, it may not be. Some 

other side is the deep tragedy which I hon. Members quoted very rightly that 
notice with regret which has overtaken it discriminates against yeople who bave 
the leaders of UK. What has happened no substantial connecfion with Britain 
to the leaders of UK? Hon. Members by birth or parentage. That means, 
have used certain very strong expres-' de facto it will discriminate apIDst 
sions. I do not want to indulge in that. people of Asian origin from Kenya and 
Mine is more an expression of sorrow other places. Therefore, as a nation we 
and pain and It is in that vein that I lID cannot compromise with the- racial 85-
ttying to analyse what has happened. Peel Of this legislation. 
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[Shri B. R. Bbagat] 
Secondly, these people of Asian origin 

are British passpon holders. The leaders 
of Britain, at the time of the independ-
ence of Kenya, advised them to take 
British passports. I think one hon. 
Member used this opponunity, which I 
regret very much, to say something in 
condemnation of this Government. It 
would have been better if he had also 
joined the stream of unity expressed in 
this House, and not indulged in condem-
ning this Government which was com-
pletely unwarranted. It was said that 
We are also to blame for this, that we 
did not advise them correctly. 

Our policy with respect to these 
people has been very clear right from 
the beginning. We gave them a three-
fold advice. Firstly, we advised them 
to accept the nationality of the country 
they were staying, in this case, Kenya 
nationality. Then we said that those 
who wanted to take Indian nationality, 
were welcome to do so. We told them 
that they must make common cause 
with the country of their adoption and 
remain there. We never advised them 
to take UK nationality. But some of 
the present British leaders, who have 
been in the spearhead of this legislation, 
had gone and advised them to acoept 
British nationality and take UK pass-
ports. The Act discriminates against 
these people. They are British citizens 
and are British responsibility. Now, 
when they go to the United Kingdom 
they will not be admitted or at least 
their rights to go there will be severely 
cunailed and regulated. Some hon, 
Members have said that this is an attack 
on the fundamental rigbts of a citizen. 
It is the fundamental right of any citizen 
to live in his country. I't is in fact a 
malter of fundamental human rights. A 
suggestion was made-we are having 
consultations about it-that this matter 
could be taken up in the Human Rights 
Commission. The problem that we are 
faced with is a very big problem. 

SHRI S. M. BANBRJEB: That is 
why we wanted the Prime Minister to 
reply. 

SHRI B. R. BHAGAT: The bon. 
Member should not be comical In this 
serious lituation; he may raerYe it for 

Rhodelia (St.) 

other occasions. Some hon. Membera 
said that it was a question of over flve 
million people of Indian origin in Kenya, 

~  Indies, Carribean Islands, Bast 
AfrIca and other places. Therefore, it 
is a question of what We should do im-
mediately and what we should have aa 
a long term policy. We have to consider 
this problem in all its ramifications, 
short term and long term aspects and 
whatever policy we evolve we should 
be able to deal with this problem effec-
tively and adequately. We have every 
sympathy for these people. We share 
the difficulties in which they are in. But 
they are the responsibility of the British 
Government and the objective of our 
policy is that we must make them realise 
that it is their responsibility. 

~ ~  ~~ 
~ ~  cit fin\: lflIT ~ ? 

SHRI B. R. BHAGAT: We are 
coming step by step. Some hon. Mem-
bers said tha t they should be allowed to 
come in. After all there are 500 million 
people in India and a hundred thousand 
people from Kenya can be absorbed. 
They can be; there is no problem about 
that. But they must also consider that 
the United Kingdom is a far more deve-
loped economy and these people are not 
deadweights; there are traders, business-
men, technicians, stenographers, doctors 
and others and they can be usefully ab-
sorbed more easily in England than 
here. Apart from that, there is the moral 
responsibility which the UK Govern-
ment has. It is not the number of the 
people but the strength of the economy 
on which depends the absorption of 
these people. So, what they suggest is 
not the proper course to adopt. 

After careful consideration of the 
problem, We have today issued a notifi-
cation making it incumbent on the 
holders of UK and colonies passports, 
normally resident in Kenya, to obtain 
endorsements on their passports from 
Indian posts and missions abroad for 

. entry into India. We hope that this step 
will make it clear to all concerned, 
particularly the UK Government, that 
the Government ~  India is not pre-
pared to acquiesce even indirectly in 
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denying these people the right to enter 
freely and without restrictions the coun-
try whose nationality they have chosen 
lind obtained. We have taken this de-
cision not by way of retaliation but to 
emphasise the urgent necessity of allow-
ing these persons rights of citizenship 
irrespective of their country of origin. 
Wc have for the present limited the ap-
plication of our notification only to the 
United Kingdom and colonies passport 
holders, normally resident in Kenya. We 
do not wish to unnecessarily inconveni-
ence the holders of such passport.> liv-
ing in other countries entering India 
hut when similar proofems arise in other 
countries We shall not hesitate to extend 
the notification to these countries also. 
It is not our intention to bar re-entry 
into India even of such passport-holders 
living in Kenya. We have instructed our 
Missions abroad to give endorsements 
on their passports in exceptional cases 
on compassionate humanitarian grounds. 
Our intention is only to regulate the 
How of such people into India in order 
to help their re-entry into India, a right 
which the British Government say they 
do not wish to deny to them. 

Now, I do not know what value can 
he put to it. Some hon. Members have 
said Ihat they have no value, but the 
Home Secretary, Mr. Callaghan, has 
said that if these people are expelled 
from Kenya they have no option but to 
accept them, I asked the British High 
Commissioner here, what is the value of 
this. He said it is a promise made to 
Parliament and the British Government 
will keep this promise. I do not know. 
It has no legal basis, but I hope even 
now, latc in the day the British Govern-, 
ment will realise their responsibility and 
take back these people if they go there 
in distress or under duress. 

Secondly, we had suggested to the 
United Kingdom Government; they 
have suggested at one time that they 
would take 1,500 heads of families. 
That will mean about 6,000 to 7,000 
people including the parents if they have 
their parents living. At that rate, this 
problem can be solved only in IS to 20 
years. Therefore, I said this is not 
phasing; this is absolutely to stop thaD 

from coming. What will happen to 
these people who are thrown out of 
Kenya. Therefore, I suggested that in-
stead of 1,500, they should take 15,000 
people 80 that instead of being phased 
over a period of 15 to 20 years, this 
should be phased over a period of two 
or three years. This is the point we are 
emphasising, and they have said that 
they have not kept any limit in the Act, 
and therefore it is flexible and they may 
consider increasing it. But I do not 
know. Until they do it we have DO 
hopes and we shall continue pressing it 
that they should increase the limit and 
the phasing should be on a short term 
basis and not on a long term basis. That 
is what we arc trying to do. 

In this connection, some hon. Mem-
bers suggested that We should try to 
persuade the Kenyan Government also 
to realise tha t these people who have 
lived there and contributed to their 
economy and who ultimately will be 
slowly going out. should be treated 
sympathetically; that they should also 
treat this question sympathetically. I do 
not know what will come out of this, 
but certainly the Prime Minister has 
directed me to go there and talk to tho 
Kenyan Government. More than that, 
I cannot say. But we are trying to make 
efforts in this direction. If the United 
Kingdom, whose main responsibility it 
is, to solve this question and if tho 
Kenyan Government also take a sympa-
thetic view, at least if the AfricanisatioD 
policy is slowed down a bit, I think this 
problem can be solved with ease and 
facility, but I cannot say anything more 
than that. 

Then there was the question of the 
Commonwealth which was raised. Many 
hon. Members have said on both sides 
of the House something on this whole 
concept of the Commonwealth. Now, 
it is not a United Kingdom CommOn-
wealth. It is a Commonwealth of 
Nations. (l,nlerruption) What is tho 
hasic, main idea of the Commonwealth ? 
One bon. Member has said that it has 
been described by the late Prime 
Minister as the community of ideas. It 
is a very good description. But the 
basic thing is, it is based on racial equa-
lity. 
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SHRI NA TIl PAl: Even if they 
commit a particular crime? 

SHRI B. R. BHAGAT: I do not 
know what has happened to my hon. 
friend ~  Nath Pai. He is becoming 
more and more impatient. 

SHRI NATII PAl: Because you pro-
voke us. 

SHRI B. R. BHAGAT: I request 
him to listen to what I am saying. 

SHRI NATH PAl: We are li5tening 
to YOIl very patiently. 

SHRJ B. R. BHAGAT: I said that 
the basic concept of the Commonwealth 
is racial equality. There are 26 mem-
bers, at the moment, in the Common-
wealth, belonging to different races, 

colour and creed. 

There is one member of the Com-
monwealth which has no diplomatic 
relations with Britain-Tanzania. As I 
said, the commonwealth spirit, as it is 
called, is based on racial equality. Basi-
cally if that is attacked, I think nobody 
can prevent its dissolution. 
19.00 HRs. 

~ ~  ~ 1 ~  I 

SHRI B. R. BHAGAT: UK does not 
say that this is a racial measure. Let us 
.give them a chance. They should prove 
that this is not a racial measure by tak-
ink back all thoSe people who are UK 
citizens. If they do that, that will prove 
that they still have faith in the rule of 
law. But looking to the sentiments of 
the House, to our own national ethos 
and our confirmed faith in racial equa-
lity, We will certainly consider in all 
seriousness what we should do, if this 
thing does not happen. In a matter like 
this. We should be careful. We did not 
join the Commonwealth in haste. We 
wei&hed all considerations. Certainly 
we should not leave it in a huff. On the 
lIuestion of racial equality, South Africa 
Was expelled from the Commonwealth. 
In this matter, We cannot take unilateral 
action. We have to discuss it with other 
u;aembcrs of the Commonwealth. If we 
carry conviction to the other members 
of the Commonwealth, then Britain can 
be expelled. (Interruptions) • 

Some smaller points have been raised 
that 10,000 applications are pending and 
we have not done anything about those 
Kenyan Indians seeking Kenyan citizen-
ship. We have taken up the matter with 
the Kenyan Government. Only the other 
day, the Vice-President of the Kenyan 
Government has announced that he is 
looking into those cases and they will 
decide them expeditiously. 

Mr. Swell said that there are only 
60,000 people left. He is wrong. The 
15,000 people who have gone in that 
rush preceding the enactment include 
dependants also; that is not the number 
of the heads of families. Still there are 
about 80.000 to 100,000 people left 
over. 

He referred to the long-term policy. 
It is a very moot poin\, We are looking 
into that problem and We are also exa-
mining what our policy should be in re-
gard to all those countries. 

AN HON. MEMBER: After 20 
·~  ! 

SHRI B. R. BHAGA T: I have ex-
plained in great detail our policy with 
regard to people of Indian origin. Now 
a new and a very serious situation has 
arisen and in the light of this, we will 
examine it. Certainly in a dynamic 
world, We cannot have fixed ideas and 
fixed policies. We are looking into this 
long-term aspect of it, the ramifications 
of people of Indian origin in otbel' 
places, etc., and we will try to evolve a 
policy which meets the situation very 
effectively. 

SHRI SWELL: There are 600 
Kenyan Indians in the high seas now 
approaching the shores of India, who 
have not obtained any endorsement on 
their passports from the High Commis-
sion in Kenya. 

What are you going to do about 
them? Are you gOing 10 allow them 
to enter India? 

SHRI B. R. BHAGAT : I think a ship 
has already reached Bombay. Tbey will 
be allowed. 

"" ~ \lOW 1!ta' ; ~ ~  ~ 
Sffl'$Iffi t fit; ~ ~ ~ ~ ~ 
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~ ir't srnnq lfof romr ~ ~ 3Th: ~  
tRfT 1li1m ;r ~  ~ fit; ~ m ~ 
~~ ~  l{ ~ 
romf <r.<:m ~ I l{ ~ 3fl11lT <r.<:m ~ 
fit; ~ ~ ~  ~ 'l1fm:iT ~ ~  

\'I1Tl1IT g, ~ ~ ;;rHf\", ;;r'\lr ~ 'f@ 
~  ~ I 3Jlft ~ if; m .q ~  
~ ;;fr, l{ 3fT'I'I'iT ~ ~ ~ 
lfi<'r If.) ~ 1Wr am: ~ m 3Tf.t <mrf 
~  ~  if; ~  li "1ft ~ ~ ~ 
<mIT ~ I ~  m:>rn ~ ~ 'WfT 
~ am: ~ · ~ ~  ~ 
~ f fir. 3JTfiR :ij "In: m<'f ~ lfg 

~ ~  ~ I 3fi1T';:r<fi 3Jl'f if; ~ 
~~ ~ ~~~  
fiI;lrr I aT ~  ~ ~ ~ 'l'<:'1l'fi ~~ 
~ ~ g ~ 1  f,:p.ir if; ~  ~ 
3Jl'flf.T ~ If.11T!1T'f ~ J:r'f>T1: W"f 'fiT 
~  ~ I ~ If.T11 'Ilffi ~ 
am: l{ ~  m:<r.l': ~ ~ ~  fif; 
3Jl'f ~ lITIR.q ~~ ~ ~ 
"'f, ~ ~ fir. ~ ~ ffi ~ I 
~  lllf.n: ~ 3!'R: m:>rn ~ <;g.rT 
ffi' ~ ~ ~ ~ ~  I ~  if;o 
~ ~ 'IlT 3JT'1lf.) ifot om: ~ fum ~ I 
:if am: 3Jf&lf. ~ ~ ~ ~ I 

~ fl:rf<tm: ~ If.) m !1Tl1R ~ 
;;n;rr ~  ~ lfTT' ~ ~ ~ I er) 1{ 
m ~ romr ~ ~ am: 3l1m 
~~  ~~ ~~ 
<nfuf iff ;;mfm I 
MR. CHAIRMAN: r shall put the 

.amendment first. The question is: 
"That in the motion.-
for 'calls upon the Government of 
India, to take aDPropriate counter 
measures.' 

subsiilUle-
'recommends to the Government 
to quit Commonwealth to high-
"light the worst type of racial dis-
.crimination practised by U.K.'" 

The motion WQ.S' MtltlIived. 

·HaIf-An-Hour Discussion. 

SHRI S. M. BANERJEE: Let theoa 
have the racial discrimination. 

MR. CHAIRMAN: The question is : 
"That this House takes note of the 

statement laid on the Table by the 
Deputy Minister of External Affairs 
<,>n the 29th February, 1968 regard-
109 the Commonwealth Immigrants 
Bill of the United Kingdom and calls 
upon the Government of India to 
tuke appropriate counter measures." 

Th" motion was adopted. 

"AGREEMENT WITH 'NOVOSTI' 
J9.1O HRs. 

SHRI D. N. PATODIA (Ialore): 
Mr. Chairman, the interference of the 
Soviet Government into the social and 
political life of India has assumed very 
large proportions and has reached the 
climax now. The three forces of the 
Soviet Government, the intelligence, the 
press and the radio have combined to 
launch an attack into the social and 
political activities of the country. The 
intelligence in the form of KGB, Radio 
Peace and Progress and then Novosti 
the press, these three forces have com· 
bind together. 

About one year before the last general 
elections this campaign started and 
it hud been systematically and methodi-
cally conducted by the various forces of 
the Soviet Union-intelligence, press and 
radio. But, in spite of that, the Govern· 
ment of India had been meekly submit-
ting to the hegemony of the Soviet 
Union in the form of these three 
forces--intelligence in the form of KGB, 
radio in the form of Radio Peace and 
Progress and Novosti in the field of the 
press. 

KGB. as you are aware. is an organi· 
sation about which certain inquiries were 
made by the Home Ministry. Although 
the reports have nol been publillhed. it 
is well known that KGB has been inter-
f ering in the affairs of India on a mass 
scale. In the last elections. as many as 
129 candidates were supported and 
finance to an extent of over Ita. 1 crore 
came into the election campai8ll of 


